Tt do Elo UH0-33004/99 ' REGD. NO. D. L.-33004/99 -

NRA S A9
CThe Gazette of India

EXTRAORDINARY
AT 1I—davs 3—39-9Us (i)
PART I1—Section 3—Sub-section (i)

PUBLISHED BY AUTHORITY

w5 65 3 Taoett, Tea, S 2, 20154 12, 1936
No. 05] NEW DELHI, FRIDAY, JANUARY 2, 2015/PAUSHA 12, 1936
FTIOST & I AT
(arforew fRremT)

¢ feetY, 2 wwadY, 2015
ar.#.f. 5().—FErg g, B9y srfs s sfafR=m, 2005 (2005 #7 28) #i 411 55
FIT e AR F T F g0 T snfiE S e, 2006 1 s weeT 0
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2. a9 sufds 9 fAam, 2006 (S =& o0& we=ma 9 Fgw #gr ) & Faw 11 5
IR (10) H HL TLqH FT A9 (47 SO
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AT & AT & T F 3 g &1 qig & areatas qar fF arirg a5 15% g af fi 2w g
TS &7 AT F3AT 2| fadry sfde o i 9 #7 s feafofas aat F seqedter -
(F)  of #7 ST FAe HEAT 5T AU 9T Ty At & A F seEm
SITUAT,
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aTe FY JTAT & AT IH TF GE AT T IR 7 qrod Gy s s g69feq
TRt & | AT FHT THIOT 0 o S,
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Hmmr Gl \::.‘1‘1“ -1\4_-;_ =
o 3y ey A st AT faenw st S F TEHEROT O & Aifae ®Y 4 e T

ST | o 99 %Wm%ﬁﬁmﬁﬁ?mmmﬁﬁﬂw_ﬁﬁWWﬁ
Tt T 9T g |

(3)  arfrsa farmr & saredta, WHWWW@W%@%%H%W
AT F F99 § Artafad gmeds a9 # -
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AT T FH O o {R-YEEH & Fi7 qg W 241gT ST o fFer sfdes
S 9T T S ST SEATSA gRT AT T AT0eq® AGETEAT AT 57
st ¥ ITART FLAT YEATAT O TAT IFA HART *F AT ATETAAT ATSAT 74T
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Y ST
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(iv) 99 &7 F FrAToE ST HEARG AGEEAT (OH T, FiAd, ATHI -
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g |

(F) AT wEERr 87 § UH 5% Wae 8L SUANT g AGHHAT § fAwT & aqwia A2t
MY ST suaTEFaTsi A7 satefaat F arr Ao snfds St F dv-wEewr a7 # 39
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ZIEL ITANT qTeAT 7% VEeq JAETAAT % Hay F Faer oo gres Afde =era
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weTfra fhw o o sfw I9E 12 e, 2013 ¥ arFnfR. 7. 540(3) gy sifaw are "evaw Bt
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MINISTRY OF COMMERCE AND INDUSTRY
{(Department of Coinineice)
NOTIFICATION
New Delhi, the 2nd January, 2015

G.S.R. 5(E).—In exercise of the powers conferred by Section 55 of the Special Economic Zones Act,
2005 (28 of 2005), the Central Government hereby makes the following rules further to amend the Special
Economic Zones Rules, 2006, namely:—

1. (1) These rules may be called the Special Economic-Zones (Amendment) Rules, 2014.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Special Economic Zones Rules, 2006 (hereinafter referred to as the principal rules), in rule 11,
in sub-rule (10), the second proviso shall be omitted.

3. In the principal rules, after rule 11, the following rule shall be inserted, namely:-

“11A. Bifurcation of non-processing area: The non-processing area can be bifurcated into two parts,
namely:—

(1) Where the social or commercial infrastructure and other facilities are permitted to be used b
both the Special Economic.Zone and Domestic Tariff Area entities: No exemptions, concessions
or drawback shall be admissible for creation of such infrastructure. The Customs duty, Central
Excise duty, Service Tax, and such other Central levies and tax benefits already availed for creation
of such infrastructure shall be refunded by the Developer in full, without interest. However, in cases
of short payment of the amount refundable to the Government on account of dual use permission,
interest will have to be paid at the rate of fifteen per cent per annum from the day the said amount
becomes payable to the date of actual payment. Utilisation of SEZ land shall be subject to following
conditions: :

(a) the land is to be put to only such use which is as per the regulations of the concerned State
Government or local bodies;

(b) if any exemption or refund has been taken from State or local taxes like stamp duty, change of
land uses, etc., the same shall be refunded back to State Government or local authorities and a
certificate to this effect shall be produced from the concerned authorities;

(c) No Objection Certificate (NOC) from the concerned State Government shall be produced before
the consideration of the request by Board of Approval (BoA). State Government may issue No
Objection Certificate (NOC) taking into consideration (a)-and (b) above.
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(2) Where the social or commercial infrastructure and other facilities are permitted to be used only
by Special Economic Zone entities: This portion shall be bonded and physically segregated from
the Domestic Tariff Area, non-processing area, specified at (1) above and the processing area of the
Special Economic Zone. The infrastructure, as may be approved by the Board, for this part of non-

processing area shall be eligible for exemptions, concessions and drawback.

(3) The Department of Commerce has provided the following norms with respect to areas to be
earmarked for residential, commercial and other social facilities:—

(a) The Developer or Co-developer shall submit an application in the format as specified by the
Central Government to the Development Commissioner indicating therein the portion of the -
non-processing area where social or commercial infrastructure and other facilities are proposed
to be used by both Special Economic Zone and Domestic Tariff Area entities and the said
application shall be accompanied with a copy of the Infrastructure Plan and No Objection
Certificate from the concerned State Government and supporting documents.

(b) The Development Commissioner shall forward the said application to the Board of Approval
(BoA) for approval. .

(c)  The area restrictions for duty paid dual use non processing area in the Special Economic Zones
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(i) Commercial - not more than ten per cent of non-processing area;
(iii) Open area and circulation area-not less than forty five per cent of non-
processing area,

(iv) Social and institutional infrastructure including schools, colleges, socio-
cultural * centres, training institutes, banks, post office, etc., in the remaining
area,

(d) Floor Area Ratio or Floor Space Index shall conform to the norms of the concerned local
authorities.

(e) No sale shall be permitted of such duty paid dual use infrastructure in the non-processing area
and only lease hold rights can devolve upon the users or transferees of the said dual use duty paid
infrastructure in Non Processing Area of Special Economic Zones; and

(f) Any other conditions as may be specified by the Department of Commerce or Board of
Approval”. '

[F. No. C.1/2/2014-SEZ]
Dr. GURUPRASAD MOHAPATRA, Jt. Secy.

Note:-The principal rules were published in the Gazette of India, Extraordinary vide number G.S.R 54(E),
dated the 10th February, 2006 and last amended vide number G.S.R. 540(E), dated the 12th August, 2013.
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